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CENTRAL ADMINISTRATIVE TRIBUMNAL
PRIMCIPAL BEMCH

0A 1498/2002
Mew Delhi this the Ist day of January, 2003

Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri Govindan S.Tampi, Member (a)

1. Shri wijay Pratap Singh
8/0 Shri Sugan Chand
YWillage Kabir Pur Post
Office, Harsoli,

Distt. rMujaffarpur (UP)

Z.8h.Sanjay Kumar
§/0 shri anoop Singh
R/0 village Post Rohat,
Distt.Sonepat, Harvana
- Applicants
(By Advocate Shri U.Srivastava )

YERSUS
Govt.of N.C.T.of Delhi, through

1. Tha Chief Secretary, .

Delhi Secretarist, Plavers

Building, Behind I.G.Stadium,

Mew Delhi. ' o
2. Delhi Subordiate Service Selection-

Board, through its Chairman,

Tnstitutional area, Yishwas MNagar,

Shahdara, Delhi~32

. Respondents

(Bv aAdvocate Shri vijay Pandita )

O RDE R [(ORAL)

(Hon>ble Smt.Lakshmi Swaminathan, Yice Chairman (J)

This application has been filed by two applicants
challenging the selection process done by the respondsnts

in terms of the advertisement dated &.5.1999 for the post

of Fire Operator( FR). They have prayved Tor gquashing of

the selection proceedings with a further direction to the

respondents  to make further selection for the pogtiof FO,

-

Cin  acccordance with the relevant rules and instructions on

the subisct.

-

Y% 2.  We hawve heard Shri U.Srivastava,learned counsel



\\\

For the applicants and perused  the pleadings. We
have also heard Shri Yijayw Pandita,learned counsel for the
respondents  and  seen the reply Tiled by the 'respondents.
pecording  to  the respondents,no irregularities have been
committed by them in the salection process and they have
prepared the select 1ist from which they would make
appointments in accordance  with law. shri Yijay
Pandita,learned counsel has submitted a copy of thqbrder of
the Tribunal dated 28.11.2002 in OA 173/2002, copy placed
on recdrd“ Mg  has further submitted that anothsr
application (0A493/200Z) has been similarly disposed of by
the Tribunal, in terms of the order dated 28.11L.2002. The
operative potion of this order5Cpara &) reads as follows:~

Pertaining to the abovesald
controversy, our attention was not known, From
the relevant record, to any  such decision

taken. admittedly, thers ars sSome vacanciss.
We, therefore, deem it unnecessary to probs in
this regard. 1t is directed that respondant

Mo L% would  take a conscious decision as  to
whether (a) it would like to extend the life of
the pansl; and (b)Y it would like to Fill up
the posts that have fallen vacant from the
garlisr examination/test. It would bres
appraciated that a speaking order is passed” .

S shri vijay Pandita,learned coungel for the
respondents  submits  that the applicants in  the present

)&f
application are similarly situatsd A% the applicants in the

Caforesaid two OfAs, namely, 0A 173/2002 and DA 493/2002.

4. In view of the above facts and circumstances of

the case, we oconsider it appropriate to dispose of the

74

At O0Aa in terms of Para & of the judgement/order dated

G072 in OA 17372002, Mo order as to costs.

_GovincL} S.Tampi ) ( smt. Lakshmi Swaminathan )
vice Chairman (J)





